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O.A. No.184/86  

(JORAN : (1) Hontble Mr. P.M. Trivedi ( Vice Chairman) 

(2) Hon'ble Mr. P.M. Joshi(Judicial N:::mbe 

Mr. D.M. Thakkar holding proxy for P.M. Thakkar 
is oresent. It seems the matter has not been 

1L 4-o6 
procese4 According to Mr. Thakkarnumber of 

special civil application was wrongly stated 
in the application and he would like to correct 
it by giving an application. The special civil 
application No. 5963 of 85 is endiu; before the 
High Court and the R&P of the main application are 
required to be called for. The .egistry is directed 
to call for the .&P of the sd application at the 
erliet • • The case is adjourned to 1st Seotiber 

'• 	' 	 r 
. 	1986. If the respondenwh 	to file any reply 

_____ 
to the main application ey may do so within 3 
weeks time from the date of this order and furnish 
a copy of the same thereof to the learned counsel 

30-7-86 	for the apolicant. 

Jos P.M. (P::: TR - TVEDI ) 

J.M 	
V.C. 
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O.P. N.184/86 

COR 1 3 Henble Mr. P.H. Trivedi. 	.. 	Vice Chairman 
Hon'ble Mr. P. M. Joshi 	.. 	Judicial Member 

1 .9.86 

R & P not received. Registry to take necessary action and 

put up the case records when received. Thisapp1icatisn 

stands disposed of withtsorder. 

(P. H. Trlvedi 
Vice Chairman 

(p. 3/010,w~ 
Judicial Member 


